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*  IN THE HIGH COURT OF DELHI AT NEW DELHI
+  CONT.CAS(C) 1415/2025&CM APPL. 59307/2025(stay)

NIRANJAN KUMAR ANDORS ... Petitioners
Through:  Mr. Ashish R., Mr. Shivkant Prasad,
Advs.
versus

UNION OF INDIA THROUGH ARUNA NAYAR, SECRETARY
ANDANR. Respondents
Through:  Mr. R. V. Sinha Sr. C. G. C with Mr.
A. S. Singh and Ms. Shriya Sharma
Advs for Respondents

CORAM:
HON'BLE MR. JUSTICE AMIT SHARMA
ORDER
% 18.09.2025

1. This hearing has been done through hybrid mode.

2. The present petition under Section 12 of the Contempt of Courts Act,
1971 read with Article 215 of the Constitution of India seeks the following
prayers: -

“a) Initiate contempt proceedings against the Respondents for
wilful disobedience of the order dated 28.07.2025 read with interim
order dated 06.03.2025 passed by this Hon'ble Court in WP. (C)
No. 2771 /2025;

b) Stay the operation of the impugned circular dated 08.09.2025
(Annexure P-3); whereby the Respondents have released
examination dates in violation of this Hon'ble Court's order;

c) Pass such other and further orders as may be deemed fit and
proper in the facts and circumstances of the present case.”
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3. Learned counsel appearing on behalf of the petitioner draws attention
of this Court to interim order in W.P.(C) 2771/2025 dated 06.03.2025, which

reads as under: -

“3. The question arises as to whether, as the advertisement was
issued on 28 December 2024, it was permissible for the respondent,
thereafter, to, by the notification under challenge before the
Tribunal, allow applicants who did not have the ITI/NAC
qualifications and were merely 10th pass to apply in response to the
advertisement.

4. On that issue, Mr. Sinha, learned Counsel for the respondents,
would also have to address on the applicability of the recent
decision of the Constitution Bench of Supreme Court in Tej
Prakash Pathak v Rajasthan High Courtl.

5. Mr. Sinha, learned Counsel for the respondents, submits that,
given the seriousness of the matter, time may be given to file a

reply.
6. Issue notice to show cause as to why rule nisi be not issued.

7. Notice is accepted on behalf of respondent by Mr. R. V. Sinha.

8. Counter affidavit, if any, positively be filed on or before 22
March 2025 with advance copy to learned Counsel for the
petitioners, who may file rejoinder thereto, if any, on or before 28
March 2025.

9. Mr. Sinha, learned Counsel for the respondents, submits that no
recruitment would take place till the next date of hearing.”

4. Subsequently, vide order dated 28.07.2025, the aforesaid writ petition

was disposed of by learned Division Bench in the following terms: -

“I1. This petition has been filed by the petitioners, challenging the
Order dated 14.02.2025 passed by the Ilearned Central
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5.

notice, submits that the circular dated 08.09.2025 pertains to the exam

schedule, which is tentative. For the sake of completeness, a copy of the

Administrative Tribunal, Principal Bench, New Delhi (hereinafter
referred to as ‘Tribunal’) in O.A. No0.296/2025, titled Niranjan
Kumar v. M/O Railways, whereby the application for interim relief
filed by the petitioners in the said O.A. was dismissed.

2. This Court, by its Interim Order dated 06.03.2025, had recorded
the statement of the learned counsel for the respondents that no
recruitment would be made till the next date of hearing. The said
interim order has continued.

3. In the meantime, we are informed that the learned Tribunal is not
proceeding with the adjudication of the O.A. due to the pendency
of the present writ petition, and has adjourned the same sine die.
The Order dated 02.05.2025 passed by the learned Tribunal has
been placed on record in this regard.

4. In view of the above, we dispose of this writ petition by directing
that the statement made by the learned counsel for the respondents
shall continue to operate during the pendency of the O.A. before
the learned Tribunal.

5. We direct that the O.A. be listed before the learned Tribunal on
18th August, 2025. The parties shall appear before the learned
Tribunal on the said date.”

Learned counsel appearing on behalf of the respondent, on advance

circular dated 08.09.2025 is reproduced hereinbelow: -
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GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS
— RAILWAY RECRUITMENT BOARDS

NOTICE REGARDING TENTATIVE SCHEDULE OF COMPUTER BASED TEST
(CBT) FOR VARIOUS POSTS IN LEVEL 1 OF 7" CPC
PAY MATRIX UNDER CEN 08/2024

1) Tentative Exam Schedule for the shove CEM is as ungler:

| e
| 1 | CEN 08/2024 Various Posts n Level 1 of 7% CRC | 17" Nowvemnber 2025
| Fay Matrix (Computer Based Test) | o |
| ) | End of December- 2025 ]

Z} The LINK for viewing the Exam City & Date and downloading of Travel Authority for SC/ST
candidates will be made live zround 10 days prior to the exam date on the official websites of
all RRRs,

3| Downloading of E-Call letters will start around 4 days prior to exam date mentioned |n Exam City
and Date intimatien LINEK,

4} Azsdhaar linked blometric authentication of zandidates will be done in the exam centre prior to
entry in the exam hall. Candidates are required 1o bring their criginal Aadhaar card or prinbout
of ewverified Aadhaar, Candidates are adwised to authenticate their identification through
Aadhaar verification, o not dene already, by logging in with their credentislz at
www,rrbapphy gow in to facilitate smooth entry into the examination centra.

51 Candidates, including those, who have verified their Aadhaar during the application submission
stage, are reguested in their own interest to ensure that their Aadhaar remains in unlocked
condition in the LIDAI system before COMing to exam certfe to avald inconvenience ang
facilitate registration and exam-related peecesses an the exarm day,

6] Candidates are adwvised to refer only to the official websitas of RRBs for latest updates on the
recruitment process. Please da not be mizled by unauthenticated sources.

71 Beware of teuts who try to misguide candidz tes with fake promises of appointment far jobs an
legal consideration, AR selections are based on Computar Based Tack (CRT) and recruitment |s
based only on the merit of the can didates,

T
Chairpersons
Date: 08.09.2025 Tpp———— - Railway Recruitment Boards
Byt 2112024
Bervicn Muddars wi 115 hr- ri- =lafptrather Teibimsl

Cfca: O-84, 2nd

surd Extension,
14

—

R

6. Perusal of the aforesaid circular reflects that, although it is stated to be

tentative, but it has been issued for the purpose of recruitment, regarding
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which a statement has already been made on behalf of the respondent which
is continuing till date.

7. Issue notice.

8. Learned counsel appearing on behalf of the respondent accepts notice
and seeks time to file a response/status report. Let the same be done before
the next date of hearing.

0. In the meantime, the aforesaid circular shall remain stayed till the next
date of hearing.

10. Liston 08.10.2025.

11.  The aforesaid date has been given at request of the learned counsel for
the respondent.

12.  Order be uploaded on the website of this Court forthwith.

AMIT SHARMA, J
SEPTEMBER 18, 2025/kr/yg
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